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Ph: 079-26304652/53, Fax No. : 079-26304658
Website: www.tirupatifoam.com

TIRUPATI FOAM LIMITED ¢ G Y) | Gujarat Narmada Valley Fertilizers and Chemicals Limited
Regd. Offi.: Tirupati House, 4 th Floor, Nr. Topaz Restaurant, Uni. Road, \l.\ "L‘ Regd. Office: P.0.Narmadanagar - 392015, Dist.: Bharuch (Gujarat), INDIA
Polytechnie Char Rasta, Ambawadi, Anmedabad - 380 015 - & CIN: L24110GJ1976PLC002903, Tel: 02642 247001, 247002,

Special Window for Re-lodgement of Transfer Requests of
Physical Shares till 06.01.2026

Notice is hereby given that pursuant to SEBI Circular SEBI/HO/
MIRSD/MIRSD-PoD/P/CIR/2025/97 dated July 02, 2025, the
Company has opened a special window exclusively forthe
re-lodgement of transfer deeds, which were lodged prior to the
deadline of April 01,2019 and rejected/returned/not attended
due to the deficiency in the documents/ process/ or otherwise.,|
The special window will remain open from July 07, 2025 to January
06, 2026.
Re-lodgement of legally valid and complete documents for transfer
of physical shares, where there is no dispute on ownership will be
considered. Investors may submit their request till January 06,
2026, with the Registrar & Share Transfer Agent (RTA) of the
Company.

The details of RTA are as under:

MUFG Intime India Private Limited,

5th Floor, 506 TO 508, Amarnath Business Centre — | (ABC- | )
Nr St. Xavier’s College Corner, Off C G Road, Ellisbridge,
AHMEDABAD - 380006

Tel : 079 - 2646 5179. ahmedabad@in.mpms.mufg.com

During this period, the securities that are re-lodged for transfer
shall be issued only in demat mode. Investors must have a demat
account and provide its Client Master List ('CML’), along with the
transfer documents and share certificate, while re-lodging the
transfer request with RTA. Due process shall be followed for such
transfer-cum-demat requests.

We reiterate that re-lodgement will be allowed only in those cases
where transfer deed for physical shares were lodged before April
01,2019 and were rejected / returned / not attended due to the
deficiency in the documents / process/or otherwise.

SEBI Circular No. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97
dt. Jul 02, 2025

ON BEHALF OF,
TIRUPATI FOAM LIMITED

CS AKSHA MEMON

NODAL OFFICER
aa,-' mh—“ aﬁa’ Bhestan Branch:Shop No.1 to 3,Sai Square Building,
Z 3 - Udhna Navsari Road, Bhestan-Surat-395023
3 Bank of Baroda  pn: 0261-2890138, Email: dhbhes@bankofaroda.com
ANNEXURE D NOTICE TO GUARANTOR
(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

To,
Mrs. Asmitaben Bupa Rakholiya (Guarantor)
4,Ramhaug Co op .Hosuing Society -2,Goushala A.K.Road, Surat -305008

Sub.: Notice under section 13(2) of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002, hereinafter called “The Act” A/c Prabhatsingh
Roopsingh Chanadana (Borrower)

Dear Sir,

Re: Your guarantee for credit facilities granted to Mr. Prabhatsingh Roopsingh Chandana

(A/c no. 72620600000091)

1.As you are aware, you have by a guarantee dated 28/12/2010 guaranteed payment on demand
of all money and discharge all obligations and liabilities then or at any time thereaf ter owing or
incurred to us by Mr.Prabhatsingh Roopsingh Chanadana, for aggregate credit limits of Rs.
5.50 Lakh with interest thereon more particularly set out in the said guarantee document. To
secure the guarantee obligation you have also provided following securities to us:

S. No. Brief Description of property Security Agreement
1. |Registered Mortgage of immovable property bearing Flat No Registered
204 on the second Floor of the building known as “ Reshma|  mortgage

Residency "Vibhag :A situated at Near Reshma Row House
,Puna Gam,Magob-Kadodara Road bearing Revenue Survey
No :39/B,Block No 61/2 paiki western side of village :Magob
,Taluka :Surat City ,District :Surat admeasuring super built up
area 680.00 square feet area 408.00 Square feet i.e 37.92
Square meter together with all the rights attached to the said
property .

2. We have to inform you that the borrower has committed defaults in payment of his
liabilities and consequently his account has been classified as non-performing asset. A copy
of the notice dated 02-07-2025 under section 13(2) of the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 sent by us to the borrower
is enclosed. Since the borrower has committed defaults, in terms of the guarantee you have
become liable to pay liabilities to the Bank aggregating Rs. 3,13,044.07 + Interestand Other
Charges TL account as stated in Para 1 above and further uncharged interest from 10-06-
2025 and other charges in TL account, and we hereby invoke the guarantee and call upon you
to pay the said amount within 60 days from the date of this notice. Please note that interest
will continue to accrue at the rates specified in Para 1 of the notice dated 30-06-2025 served
on the borrower (copy enclosed). 3. We further wish to inform you that in regard to the
security provided by you to secure your guarantee obligations for the due repayment of the
loans and advances by the borrower, this notice of 60 days may please be treated as notice
under sub-section (2) of section 13 of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002. We further give you notice that failing
payment of the above amount with interest up to the date of payment, we shall be at liberty to
exercise all of any of the rights under sub-section (4) of section 13 of the said Act, which
please note. 4. We further invite your attention to sub section (8) of section 13 of the said
Actin terms of which you may redeem the secured assets, if the amount of dues together
with all costs, charges and expenses incurred by the Bank is tendered by you, at any time
before the date of publication of notice for public auction/ inviting quotations/ tender/
private treaty. Please note that after publication of the notice as above, your right to
redeem the secured assets will not be available. 5. We invite your attention to sub-section
(13) of section 13 of the said Actin terms of which you are barred from transferring any of the
secured assets referred to in Para 1 above by way of sale, lease or otherwise (other than in
the ordinary course of business), without obtaining our prior written consent. We may add
that non-compliance with the above provision contained in section 13 (13) of the said Act, is
an offence punishable under section 29 of the Act. 6. Please note that this demand notice is
without prejudice to and shall not be construed as waiver of any other rights or remedies
which we may have, including without limitation, in the right to make further demands in
respect of sums owing to us.

Date :02.07.2025 Place : Surat

Authorized Officer,Bank of Baroda,Bhestan Branch

E-Mail: investor@gnfc.in Website: www.gnfc.in
NOTICE TO PHYSICAL SHAREHOLDERS -SPECIAL WINDOW FOR ONLY RE-

LODGEMENT OF TRANSFER DEEDS OF PHYSICAL SHARES

Pursuant to SEBI circular No. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated July 02, 2025,
SEBI has decided to open a special window for a period of six months from July 07, 2025 to
January 06, 2026 for only re-lodgment of transfer deeds by physical shareholders that were
lodged prior to the deadline of April 01, 2019 and rejected/returned due to deficiencies in the
documents. Any transfer deeds which were lodged after deadline of April 01, 2019 and rejected
by the Company shall not be entertained by the Company.

Accordingly, in compliance to the said SEBI Circular, Notice is hereby given to the eligible
physical shareholders of Gujarat Narmada Valley Fertilizers & Chemicals Limited to re-lodge
share transfer deeds for transfer of shares on or before January 06, 2026 and the share
re-lodged for transfer will be processed only in dematerialized form after following due process
prescribed by SEBI.

Eligible shareholder may submit their transfer requests along with the requisite documents to
the Company's Registrar and Share Transfer agent (R&TA) at KFIN Technologies Limited, Unit
Gujarat Narmada Valley Fertilizers & Chemicals Limited, Selenium Building, Tower-B, Plot No.
31 & 32, Financial District, Nanakramguda, Serilingampally, Hyderabad, Rangareddy,
Telangana, India— 500 032 or E-mail at einward.ris@kfintech.com.

For GUJARAT NARMADA VALLEY FERTILIZERS & CHEMICALS LIMITED

Sd/-
Place : Bharuch Rajesh Pillai
Date : July 24, 2025 Company Secretary

C = l\ I‘> Registered office: Block No. A/1003, West Gate, Near YMCA Club, Sur No. 835/1+3, S. G.
I3 a Highway, Makarba, Ahmedabad — 380051 Guijarat.
thoughtiulregenersion Corporate Office: 1st floor, Wakefield House, Sprott Road, Ballard Estate, Mumbai -400038

Whereas, (For Immovable Prope

The authorized officer of CFM Asset Reconstruction Pvt Ltd (Assignee - Acting as trustee of CFMARC Trust -67) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act), and in exercise of powers
conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand notices
calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below within 60
days from the date of receipt of the said notice together with further interest and other charges from the date of demand notice till
payment/realization.

The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/
Guarantors and public in general that the undersigned has taken possession of the property described herein under in exercise of powers
conferred on him/her under Section 13 of the Act read with rule 8 of the said Rules on this notice.

The borrower’s/ Co-Borrowers’/ Guarantors’ attention is invited for the provisions of sub-section 8 of sec 13 of the said act, in respect of the
time available, to redeem the secured assets.

Borrower/s & Co- Demand Notice Date And
borrower/s Name & Description Of The Mortgaged - Type Of
Guarantors Name Properties Date : utsta:l(:l;‘ng) Possession
& Loan Account No. mount {fis. Taken
1) SUPRAVAT LAXMINARAYAN SCHEDULE - I: All the piece and parcel of the 24-09-2019 Rs. 6963584.9/- | 20.07.2025
DAW (Borrower and Mortgagor), property Address - Plot No. B/4, Malalakshmi | <3< As on 05-09-2019 | Physical
2) SANKARI ARTS AND JEWELLERS | Society, Near Sona Hotel, R. S. No. 227, FP Possession
3) SUMITA SUPRAVAT DAW No.83, TPS No.14 (Rander Adajan) Rander
Road, Palanpur Patia, Surat Gujarat.
:RSTHH,I!'JEOOMN & SRTHL18000691 Boundaries: East Plot No. 11, West: Adj. TP
18000719 Road, North: Plot No. B-5, South: Plot No. B-3a.

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and
any dealing in the property would be subject to the charge of CFM Asset Reconstruction Pvt Ltd (Assignee - Acting as trustee of
CFMARC Tn_Jst -57) foran amount n_1entioned inthe demand notice together with further interest and other charges from the date of
demand notice till payment/realization. Sd/- Authorised Officer, For CFM Asset Reconstruction Pvt. Ltd.
Date: 24.07.2025, Place: Surat (Acting in capacity as trustee of CFMARC Trust -67)

ADITYA BIRLA
CAPITAL

ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office- Indian Rayon Compound, Veraval, Gujarat - 362266
Branch Office- G-Corp Tech Park, 8th floor, Kasar Wadavali, Ghodbunder Road, Thane, MH-400601

PLAHLING

Dr.Reddy’s ‘%

DR. REDDY’S LABORATORIES LIMITED
Regd. Office: 8-2-337, Road No.3, Banjara Hills,
Hyderabad - 500 034, Telangana, India
CIN: L85195TG1984PLC004507
Tel: 91 40 4900 2900, Fax: 91 40 4900 2999
email: shares@drreddys.com, website: www.drreddys.com

STATEMENT OF UNAUDITED STANDALONE AND CONSOLIDATED FINANCIAL
RESULTS FOR THE QUARTER ENDED JUNE 30, 2025

Based on the recommendations of the Audit Committee, the Board of
Directors of Dr. Reddy’s Laboratories Limited (“the Company”) at their
meeting held on July 23, 2025 have approved the unaudited standalone
and consolidated financial results for the quarter ended June 30, 2025.

The aforementioned financial results along with press release thereon are
available on Company’s website at https://www.drreddys.com/
investor#investor-services#other-stock-exchange-intimations and can also
be accessed by scanning a Quick Response Code given below:

For and behalf of Board of Directors of
Dr. Reddy’s Laboratories Limited

Sd/-
Place : Hyderabad GV Prasad
Date : July 23,2025 Co-Chairman and Managing Director

DIN:00057433

DEBTS RECOVERY TRIBUNAL-I "™

Ministry of Finance, Department of Financial Service, Government of India
4th Floor, Bhikhubhai Chambers, Nr. Kochrab Ashram, Ellisbridge, Paldi, Al | - 380006.

FORM NO. 22 (Earlier 62) [Regulation 37(1) DRT Regulations, 2015]
[See Rule 52(1) of the Second Schedule to the Income-tax Act, 1961]

E-AUCTION / SALE NOTICE
THROUGH REGD. AD/DASTI/AFFIXATION/BEAT OF DRUM
PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTION ACT, 1993
R.C. No. 159/2020 0.A. No. 585/2018

CERTIFICATE HOLDER BANK OF INDIA, Shyamal Cross Road Branch, Ahmedabad
V/s
M/S Nilkanth Plastics & Ors.

CERTIFICATE DEBTORS
To,

DEMAND NOTICE (under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)

Substituted Service Of Notice U/S.13 (2) Of Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002.
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from
Aditya Birla Housing Finance Limited (ABHFL), their loan accounts have been classified as Non-Performing Assets in the books of the
Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said bor-
rowers thereby calling upon and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate
on the aforesaid amount and incidental expenses, cost, charges etc. as stated in the said demand notices. However, the demand notice is also
being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):

Sl. J Date of |Amount due as per
e Name and Address Borrower/ Co-Borrower and Guarantor / NPA Date| Demand | Demand Notice /as
Co-Guarantor & Loan A/C No. Notice on Date
1 1. AMIT MAKADIYA Sub Plot No. 1/5, Gf+1 Floor, City Survey Records Ward No. 4 Of Sheet| 02,07.2025 | 17.07.2025 Rs.

No. 208 Of C. S. No. 2080054 Of R.S. No. 6/2, Bh. Vinayak Park, Near Mahadev Temple,
Village: Navagam (Ghed), Jamnagar, Gujarat-361008 2. MITALBEN MAKADIYA Sub Plot No.
1/5, Gf+1 Floor, City Survey Records Ward No. 4 Of Sheet No. 208 Of C. S. No. 2080054 Of
R.S. No. 6/2, Bh. Vinayak Park, Near Mahadev Temple, Village: Navagam (Ghed) Jamnagar,
Gujarat-361008 3. AMIT MAKADIYA At Jay Aeppartment, Near Jadeshvar Temple, Anand
Coloni Road No. 2, Jamnagar (M.Corp + Og), Patel Colony, Jamnagar, Gujarat-361008
4, MITALBEN MAKADIYA At Jay Aeppartment, Near Jadeshvar Temple, Anand Coloni Road
No. 2, Jamnagar, Gujarat-361008 5. AMIT MAKADIYA C/O Sai Trading Co. 32/2 And 32/3, Sai
Trading Co., Kapad Mill Compound, Bedeshwar, Jamnagar, Gujarat-361002 6. MITALBEN
MAKADIYA Flat No-6, Jay Appartment, Patel Colony 4/5, Patel Colony, Jamnagar, Gujarat-
361008 7. MITALBEN MAKADIYA Patel Plot No. 5, Jay Apartment, Near Jadeshear Mahadev
Temple, Jamnagar, Gujarat-361008. interest till

| __|account No : LNJMNHL -08240225693 & LNJMNHL -08240225695 08.07.2025
DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All The Piece And Parcel Of The Immovable Property Of
Residential Tenement Of Sub Plot No. 1/5, Having Its Area Admeasured 39-68 Sq. Mtr., Of Plot No. 1 After Hakk Choksi In City Survey
Records Ward No. 4 Of Sheet No. 208 Of C. S. No. 2080054 Of R.S. No. 6/2 Situated At Village: Navagam (Ghed) Jamnagar, Sub District
& District: Jamnagar In The State Of Gujarat-361008, And Its Boundaries Are Under: East: Land Of Sub Plot No. 1/6, West: Land Of Sub
Plot No.1/4, North: Land Of R.5. No. 6/1, South: 7-50 Mt. Wide Road.

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together with
further interest thereon plus cost, charges, expenses, etc. thereto failing which we shall be at liberty to enforce the security interest including but not
limited to taking possaession of and selling the secured asset entirely at your risk as to the cost and consequences.

Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the
aforesaid secured assets without prior written consent of the Company. Any contravention of the said section by you shall invoke the penal provi-
sions as laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard.

Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by
ABHFL are tendered to ABHFL at any time before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL,

12,79,345/- (Rupees
Twelve Lac Seventy
Nine Thousand
Three Hundred
Forty Five Only) by
way of outstanding
principal, arrears
(including accrued
late charges) and

d 3im asler Sayan Branch: Tal:0lpad, Dist, Surat.
Bank of Baroda E-mail: sayan@bankofbaroda.com

NOTICE TO BORROWER (Under Sub-Section (2) of Section 13 of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, hereinafter called 'Act)

To. Mrs. DIVYA NARESHBHAI ANGHAN
Mrs. BHAVNABEN NARESHBHAI ANGHAN
Mr. DIPESH KUMAR NARESHBHAI ANGHAN
A/23, Madhav Mandir Society, Behind Govindji Hall, Dabholi Road, Katargarm, SURAT 395004
Mrs. DIVYA NARESHBHAI ANGHAN
1/B, Jay Shivam Park, Opp. Koli Patel Samajwadi Ved Dabholi Road, Katargam. SURAT 395004

Dear Sir

Re:Credit facilities with our Sayan Branch.

1. We refer to our letter no. Ref: ADV/Retail-00002435440-LMS dated 27-02-2024
conveying sanction of credit facility and the terms of sanction. Pursuant to the above
sanction you have availed and started utilizing the credit facility after providing security for
the same, as hereinafter stated. The present outstanding in loan/credit facility account and
the security interest created for such liability are as under:

(Amount in Rupees)

Nature & type of Limit Rates of Interest | Outstanding as on date of notice
Facility 14-07-2025

Term Loan-(HL) | Rs. 38,00,000/- | 10.65% Rs.37,33,484.00/-+ interest there on +
02790600006170 other charges

Security Agreement with brief description of securities-Description of Security:

All rights title and interest in property dearing Flat No G/404 as per RERA act admeasuring
869.83 sq. feeti.e. 80.81 sq. mirs. Carpet area, 2.49 sq. mtrs. Wash area & 1.92 sq. mrs.
Balcony area, 987.26 sq. feeti.e. 91.72 sq. mtrs. Built-up area & 11.22 sq. mirs. Flower
bed area, along with 23.01 sq. mtrs. Undivided proportionate share in the land with all
rights on the Fourth Floor of Building No. G in Rivanta Garden City, constructed on land
bearing Revenue Survey No. 1226 & 1227, Block No. 1170 admeasuring 27717 sq. mtrs,
T.P.Scheme No. 37 (Variyav), Final Plot No. 62 Paiki Sub Plot No. 1 admeasuring 12012 sq.
mtrs. & its City Survey Nodh No. 1170 Paiki 2, Situated at Moje Village: Variyav, Sub-
District: Adajan ( Surat City). District: Surat. Bounded by: North: Adj. Building No.
H,South: Adj. Building No. C,East: Adj. Garden,West: Adj. Final Plot No. 108.Security
Agreement: The above-mentioned property was mortgaged with Bank of Baroda through
an “Instrument of Deposit of Title Deed” dated 06-03-2024 bearing registration number
6827 registered with the office of Sub-Registrar, Surat -8 (Adajan), Surat.

CERSAIID - 400079958869

You are also liable to pay further contractual rate of interest on the above amount w.e.f. 09-
07-2025 il realization. Since entire amount is overdue, you are also liable to pay penal
interest of 2% p.a. on simple basis on the entire overdue amount. Please note that the Bank
has calculated and claimed penal interest of 2% p.a. on simple basis. The Interest calculation
sheetis enclosed herewith.

2. Asyou are aware, you have committed defaults in payment of installments of your Term
Loan (Housing Loan) account which have fallen due for payment on 10-04-2025 and
thereafter. 3. Consequent upon the defaults committed by you, your loan account has been
classified as non-performing asset on 09-07-2025 in accordance with the Reserve Bank of
India directives and guidelines. In spite of our repeated requests and demands you have not
repaid the overdue loans including interest thereon. 4. Having regard to your inability to meet
your liabilities in respect of the credit facility duly secured by various securities mentioned in
para 1 above, and classification of your account as a non-performing asset, we hereby give
you notice under sub-section (2) of section 13 of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002, and call upon you to pay in
full and discharge your liabilities to the Bank aggregating Rs.37,33,484.00 /- (Rupees Thirty
Seven Lakh Thirty Three Thousand Four Hundred Eighty Four only + intt there on + other
charges) as stated in para 1 above, within 60 days from the date of this notice. We further
give you notice that failing payment of the above amount with interest and other charges till
the date of payment, we shall be free to exercise all or any of the rights under sub-section (4)
of section 13 of the said Act, which please note. 5. Please note that, interest will continue to
accrue at the rates specified in para 1 above for the credit facility until payment in full. 6. We
invite your attention to sub-section (13) of Section 13 of the said Act in terms of which you
are barred from transferring any of the secured assets referred to in para 1 above by way of
sale, lease or otherwise (otherthan in the ordinary course of business), without obtaining our
prior written consent. We may add that non-compliance with the above provision contained
in section 13(13) of the said Act, is an offence punishable under section 29 of the Act. 7. We
further invite your attention to sub section (8) of section 13 of the said Act in terms of which
you may redeem the secured assets, if the amount of dues together with all costs, charges
and expenses incurred by the Bank is tendered by you, at any time before the date of
publication of notice for public auction/inviting quotations/tender /private treaty. Please note
that after publication of the notice as above, your right to redeem the secured assets will not
be available.8. Please note that this demand notice is without prejudice to and shall not be
construed as waiver of any other rights or remedies which we may have, including without
limitation, the right to make further demands in respect of sums owing to us.

Date : 14.07.2025] Place : Surat  Authorized Officer, Chief Manager Bank Of Baroda, Sayan Branch

Date: 24.07.2025
lace: Rajkot

Sd/- Authorised Officer

and no further step shall be taken by ABHFL or transfer or sale of that secured asset.
I; (Aditya Birla Housing Finance Limited)

M/s. Nilkanth Plastics, A proprietor Firm Through its Proprietor Shri Jitendra Babubhai Patel,
B-62, Madhuram Estate, Nr. Vishala Estate, S.P. Ring Road, Odhav, Ahmedabad
and or/ 90, Sarvamangal Society, Opp. Trimurti Complex, India Colony Road, Bapunagar, Ahmedabad
Shri Jitendra Babubhai Patel - Nilkanth Plastics
B-62, Madhuram Estate, Nr. Vishala Estate, S.P. Ring Road, Odhav, Ahmedabad
and or/ 90, Sarvamangal Society, Opp. Trimurti Complex, India Colony Road, Bapunagar, Ahmedabad
CD No. 3 | Shri Manubhai Kachrabhai Patel, E-18, Suverna Apartment, B/h. Nirnay Nagar, Ranip, Ahmedabad - 382480
The under mentioned property will be sold by Public E-auction sale on 28th Day of August, 2025 for recovery of sum of
Rs. 21,58,794=53 (Rupees : Twenty One Lakh Fifty Eight Thousand Seven Hundred Ninety Four and Fifty Three Paise
only) (Decree Amount) plus interest and cost payable as per Recovery Certificate issued by Hon'ble Presiding Officer, DRT-I (less
amountalready recovered, if any), from M/s. Nilkanth Plastics & Ors.

DESCRIPTION OF PROPERTY

CD No. 1

CD No. 2

N Reserve Price EMD
‘f" Description of the property to be sold with the names of the co-owners below which | 10% of Reserve
Lot where the property belongs to defaulter and any other person as co-owners. the property will Price or
s not be sold Rounded off
1. 2. 7. 8.
Lot Reserve Price 10% EMD
No. in Rs. in Rs.
1. | All that piece of parcel of property Flat No. E-18, on 4th Floor, admeasuring 92.23 R R
. . L s. s.
Sq.Yards i.e. 77.11 Sq. Meters (Built up area) together with right to use common areas, 30,00,000/- 3,00,000/-

passage, amenities and facilities along with proportionate undivided ownership rights,
title and interest in land, in Sansar Co. Operative Housing Society Limited (Registration
No. GH-16986 dated: 23.12.1994), the Scheme known as Suvarna Apartment Vibhag -
1, constructed on non agricultural land bearing Survey No. 84/1 paiki allotted Town
Planning Scheme No. 1, Final Plot No. 6 admeasuring 5696 Square Meters, situate being
lying at mouje Ranip, Taluka City in the Registration District Ahmedabad and Sub District
Ahmedabad - 2 (Wadaj) and bounded as under: On or towards East by: Society Road, On
or towards West by: margin & Kesar Nagar Society, On or towards North by: Margin and
Block No. F, On or towards South by: Passage and Flat No. E-17.

3) Revenue assessed upon the property or any part thereof : Not known

4) Details of any other encumbrance to which property is liable : Not known

5) Valuation also state Valuation given, if any, by the Certificate Debtor : No

6) Claims, if any, which have been put forward to the property, and any other known particulars bearing on its nature and
value: Notknown

INVITATION FOR EXPRESSION OF INTEREST FOR
M/s. BUTTON INDUSTRIES PRIVATE LIMITED
DEALING IN AGRICULTURAL INDUSTRY AT AHMADABAD

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
1. | Name of the corporate debtor along with M/s. BUTTON INDUSTRIES PRIVATE LIMITED
PAN/ CIN/ LLP No. CIN: U15100GJ2019PTC109331

2. | Address of the registered office Office Number D-1201 Titanium Business Park,
Nr. Makarba Railway Crossing,

Jivraj Park, Ahmedabad, Ahmadabad City,
Gujarat, India, 380051.

N.A.

As per the provisional Balance Sheet submitted by
suspended management of the corporate debtor,
there are no fixed assets with the corporate debtor.
N.A.

For the F.Y. 2024-25: NIL

URL of website

4. | Details of place where majority of fixed
assets are located

5. | Installed capacity of main products/ services

6. | Quantity and value of main products/
services sold in last financial year

7. | Number of employees/ workmen NIL

8. | Further details including last available financial
statements (with schedules) of two years, lists of
creditors are available at:

For details, please connect to:
buttonindustries.cirp@gmail.com

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

For details, please connect to:
buttonindustries.cirp@gmail.com

10. | Last date for receipt of expression of interest 08-08-2025
11. | Date of issue of the provisional list of prospective 18-08-2025
resolution applicants
12. | Last date for submission of objections to provisional list | 23-08-2025
13. | Date of issue of the final list of prospective 02-09-2025
resolution applicants
14. | Date of issue of information memorandum, evaluation 07-09-2025
matrix, and request for resolution plans for prospective
resolution applicants
15. | Last date for submission of resolution plans 07-10-2025
16. | Process email id to submit Expression of Interest buttonindustries.cirp@gmail.com
17. | Details of the corporate debtor's registration Micro

status as MSME

Mr. Bhavan Trivedi

Resolution Professional in the matter of

M/S BUTTON INDUSTRIES PRIVATE LIMITED
Reg No. IBBI/IPA-001/P00335/2017-18/10605
AFA Valid till: 31/12/2025

Date : 24-07-2025
Place : Ahmedabad

1. Auction/bidding shall only be through online electronic mode through the e-auction website i.e. https://baanknet.in.

2. Theintending bidders should register the participation with the service provider-well in advance and get user ID and
password for participating in E-auction. It can be procured only when the requisite earnest money is deposited in
prescribed mode below.

3. EMD shall be deposited latest by till 04.00 PM on 26.08.2025 in Wallet Bank Asset Auction Network (BAANKNET)
https://baanknet.in. EMD deposited thereafter shall not be considered for participation in the e-auction.

4. In addition to above, the copy of PAN Card, Address Proof and Identity Proof, E-mail ID, Mobile Number, in case of the
company, copy of board resolution passed by the Board of Directors of the company or any other document confirming
representation / attorney of the company and the Receipt / Counter File of such deposit should reach to the said service
provider through e-auction website by uploading soft copies on or before till 04.00 PM on 26.08.2025 and also hard copies
along with EMDs deposit receipts should reach at the Office of Recovery Officer-l, DRT-I, Ahmedabad by 26.08.2025. It is
also held that earnest money of unsuccessful bidders shall be returned back in the respective accounts such bidders through
the same mode of payment.

5. Prospective bidder may avail online training from service provider.

Bank Asset Auction Network (BAANKNET)
Mr. Vijay Maheria (Mo. 9033838220)
8291220220 | Helpline Email Address | support. BAANKNET@psballiance.com

Shri Pranav Kumar (Chief Manager), Mo. 91+ 8210935403
E-mail: SMandirRoad.Ahmedabad@bankofindia.co.in,
Shyamalcrossroad.ahmedabad@bankofindia.co.in

Name of Auction Agency
Contact Person

Helpline Nos.
Bank Officer

6. Prospective bidders are advised to visit website https:/baanknet.in for detailed terms & conditions and procedure of sale before
submitting their bids.
. The property shall not be sold below the reserve price.
. The property shall be sold in 01 lot, with Reserve Price as mentioned Above lot.
. The bidder shallimprove offer in multiples of Rs. 10,000/~ during entire auction period.
0. The property shall be sold “AS IS WHEREIS BASIS” and shall be subject to other terms and conditions as published on the official
website of the e-auction agency.
11. The highest bidder shall have to deposit 25% of his final bid amount after adjustment of EMD already paid in Wallet Bank Asset
Auction Network (BAANKNET) https://baanknet.in by immediate next bank working day by 4:00 P. M. through RTGS/NEFT as
per the details as under:

- o~

Bank Name and Add. | BANK OF INDIA

Account Name INTERMEDIARY INWARD OUTWARD REMMITTANCE ACCOUNT

Account No. 207690200000033

IFSC Code No. BKID0002076

Branch Address Shyamal Cross Road Branch Located at 42/78, Ground Floor, Titanium City Center,
Nr. Sachin Tower, Anandnagar, Ahmedabad - 380015

12. The successful bidder/auction purchaser shall deposit the balance 75 % of sale consideration amount on or before 15th day from
the date of sale of the property. If the 15th day is Sunday or other Holiday, then on immediate first bank working day through
RTGS/NEFT in the account as mentioned above. In addition to the above, the purchase shall also deposit poundage fee @ 1 % on
total sale consideration money (plus Rs. 10) through DD in favour of The Registrar, DRT-I, Ahmedabad. The DD prepared
towards poundage’s fees shall be submitted directly with the office of Recovery Officer, DRT-I, Ahmedabad.

13. In case of default of payment within the prescribed period, the deposit, after deduction the expenses of the sale, may, if the
undersigned thinks fit, be forfeited to the Government Account and the defaulting purchaser shall forfeit all claims to the property or
the amount deposited. The property shall be resold forthwith, after the issue of fresh proclamation of sale. Further the purchaser shall
also be liable to make good of any shortfall or difference between his final bid amount and the price for whichitis subsequently sold.

14. The Successful bidder should note that TDS and GST liability, if any, arising out of sale of properties will have to be borne by the
successful bidder separately over and above the sale consideration amount and shall not be deducted from sale consideration
amount confirmed by this forum.

15. Schedule of Auction is as under :-

Date and Time of Inspection

Date of uploading proof of ENMD / Documents
on the e-auction website

Last Date of submissions of hard copies of proof of
EMD/documents with office of the Recovery Officer-l

Date and Time of E-Auction :

13.08.2025
26.08.2025

Between 02.00 PM to 4.00 PM
Up to 04.00 PM

26.08.2025
28.08.2025

Up to 05.00 PM

Between 12.00 PM to 01.00 PM
(with auto extension clause of 5 minutes, till
auction completes)

16.The Recovery Officer has the absolute right to accept or reject any bid or bids or to postpone or cancel the e-auction

without assigning any reasons.

Issued under my hand and seal of this Tribunal (Love kumar)

on this 26th Day of June, 2025. Recovery Officer-l, DRT-I, Ahmedabad
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2.~ EIMCO ELECON (INDIA) LIMITED
CIN : L29199GJ1974PLC002574

Regd. Office: Anand- Sojitra Road, Vallabh Vidyanagar-388120. Gujarat
Ph : (02692} 230602 Fax : (02692) 236506.
Email : investor@eimcoelecon.in  Website : www.eimcoelecon.in

ATTENTION TO SHAREHOLDERS

Special Window for Re-lodgement of Transfer Requests of
Physical Shares
The Company is pleased to inform its shareholders that pursuant to the SEBI
Circular No. SEBI/HO/MIRSD/MIRSD-PoD|P/CIR/2025/97, dated July 02, 2025, a
one-time special window has been opened only for the re-lodgement of transfer
deeds, which were lodged prior to April 01, 2019 and rejected | returned | not
attended due to deficiency in the documents | process [ or otherwise.

This special window will remain open for a period of six months from
July 07, 2025 to January 06, 2026. Accordingly, eligible shareholders are
requested to submit their share transfer requests along with the requisite
documents to the Company’s Registrar and Share Transfer Agent (RTA) at MUFG
Intime India Private Limited, Unit: Eimco Elecon (India) Limited, “Geetakunj”, 1,
Bhakti Nagar Society, Behind ABS Tower, Old Padra Road, Vadodara, Gujarat -
390015. Tel: 0265 - 3566768; Email: vadodara@in.mpms.mufg.com. Copy of the
above circular is also available under the Investor Relation's section of the
Company’s website www.eimcoelecon.in.
The shares that are re-lodged for transfer shall be issued in demat form only, once all
the documents are found in order by the RTA.

For Eimco Elecon (India) Limited
Place : Vallabh Vidyanagar Sd/-
Date : July 23, 2025 Rikenkumar Dalwadi - Company Secretary

GELECON

GEARING THE FUTURE

ELECON ENGINEERING COMPANY LIMITED
CIN : L29100GJ1960PLC001082
Regd. Office : Anand-Sojitra Road, Vallabh Vidyanagar - 388 120
Ph: (02692) 238701 / 238702
Email: investor.relations@elecon.com Website: www.elecon.com

ATTENTION TO SHAREHOLDERS
Special Window for Re-lodgement of Transfer Requests of Physical Shares

The Company is pleased to inform its shareholders that pursuant to the SEBI Circular
No. SEBI/HO/MIRSD/MIRSD-PoD/PICIRI2025/97, dated July 02, 2025, a one-time
special window has been opened only for the re-lodgement of transfer deeds, which
were lodged prior to April 01, 2019 and rejected | returned | not attended due to
deficiency in the documents | process or otherwise.
This special window will remain open for a period of six months from
July 07, 2025 to January 06, 2026. Accordingly, eligible shareholders are
requested to submit their share transfer requests along with the requisite documents
to the Company’s Registrar and Share Transfer Agent (RTA) at MUFG Intime India
Private Limited, Unit: Elecon Engineering Company Limited, "Geetakunj”", 1, Bhakti
Nagar Society, Behind ABS Tower, Old Padra Road, Vadodara, Gujarat - 390 015.
Tel: 0265 - 3566768; E-mail: vadodara@in.mpms.mufg.com. Copy of the above
circular is also available under the ‘Investors Section’ of the Company's website
www.elecon.com.
The shares that are re-lodged for transfer shall be issued in demat form only, once all
the documents are found in order by the RTA.

For, Elecon Engineering Company Limited,
Place : Vallabh Vidyanagar Sdj-
Date : July 23, 2025 Bharti Isarani (Company Secretary)

TIRUPATI FOAM LIMITED
CIN NO: L25199GJ1986PLC009071
Regd. Offi.: Tirupati House, 4 th Floor, Nr. Topaz Restaurant, Uni. Road,
Polytechnic Char Rasta, Ambawadi, Ahmedabad — 380 015
Ph: 079-26304652/53, Fax No. : 079-26304658
Website: www.tirupatifoam.com
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AHMEDABAD JANMARG LIMITED

A 100% Subsidiary of Ahmedabad Municipal Corporation| ,m
Registered-Office :Dr. Raman Bhai Patel Bhavan, Usmanpura, \. --';;5'
Ahmedabad-380013,Gujarat India. bery
SHORT-TENDER NOTICE No:- 14-2025/26

Tender for- (1) Providing, Supplying and fixing new MS Grill and repairing work,
{2) Nosing & Flexible Bollard Fixing Work at East side BRTS route,

(3) Civil Repairing Work In Different BRTS Bus Station At East and West side Of BRTS
route and

(4) MS. and R.C.C. Bollard Fixing Work in Different BRTS Route in Ahmedabad
Janmarg Ltd,

Online Tender Submission Date:- 01.08.2025 wpto 18:00 hrs

Physical Bid Submission Date:- 02.08.2025 upto 16:00 hrs

Tender Opening Date:-02.08.2025  upto 17:00 hrs

Details and Tender available on http://tender.nprocure.com

Parties willing to bid for more than one tender are required to submit Bid for each tender separately.

Executive Director- AJL&
Dy. MC.- AMC

TRUSTEDGE
CAPITAL LIMITED
(49116 w1E-1e AGH R @6RS)
CIN: L65100GJ1995PLC024300
2greS il (Eu: vl (5N oviz 308, Alofl io, wdls-of], «aed 51032 wib,
oilssd, oflug, HUeldle, LUSlE, A%2Ud, MI2d, 380058, Ph.: 6351738619,
E-mail: cs@trustedgecapital.in, Website: www.trustedgecapital.in
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buttonindustries.cirp@gmail.com

E-mail: ishandyes@yahoo.com * Website: www.ishandyes.com

NOTICE OF THE 01/2025-26 EXTRA-ORDINARY
GENERAL MEETING AND E-VOTING INFORMATION

Notice is hereby given that the 01/2025-26 Extra-Ordinary General Meeting
(EOGM) of the Equity Shareholders of Ishan Dyes and Chemicals Limited ("the
Company”) will be held on Thursday, 14" August 2025 at 01.00 PM. IST through
Video Conferencing ("VC") or Other Audio Visual Means ("OAVM) to transact the
businesses as set out in the Notice of the EOGM in compliance with the applicable
provisions of the Companies Act, 2013 (‘Act’) & Rules framed thereunder and the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 read
with all applicable Circulars on the matter issued by the Ministry of Corporate Affairs
('MCA Circulars') and Securities and Exchange Board of India ('SEBI Circular’) to
Iransact the businesses as mentioned in the EOGM Notice, without the physical
presence of the Members at a common venue.
Pursuant to Secfion 101 of the Act read with Rule 18 of the Companies
{Management and Administration) Rules, 2014, Regulation 36 of the Listing
Regulations, Secretanal Standard on General Meetings (SS-2) and in compliance
with the MCA Circulars and SEBI Circular, the Notice of EOGM along wilh
Explanatory Statement pursuant to Section 102 of the Companies Act, 2013, and
other documents required thereto, by email to those members whose email
addresses are registered with the Company / Registrar and Share Transfer Agent /
Depositories. The requirements for sending a physical copy of the Notice of the
EOGM have been dispensed with vide MCA Circulars and SEBI Circulars. Members
are hereby informed that the said EOGM Notice is also available on the Company's
website www.ishandyes.com, website of the Stack Exchanges i.e. National Stock
Exchange of India Limited ("NSE") at www.nseindia.com and BSE Limited at
www.bseindia.com and on the website of Central Depository Services (India)
Limited (CDSL) atwww.evotingindia.com.
Pursuant to Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time,
Regulation 44 of the Listing Regulations and SS-2, the Company is providing its
members the e-voting facility to cast their votes on the resolutions set out in the
EOGM Notice by using an electronic voting system from a place other than the
venue of the EOGM (i.e., remote e-voting). The Company will also provide a facility
of e-voting to members during the EOGM, who have not cast their vote by remote e-
voting. The Company has entered into an arrangement with CDSL to provide e-
voting. A person whose name appears on the Register of Members / Beneficial
Owners as on the cut-off date i.e., Thursday, 07th August 2025, shall only be entitled
to avail of the remote e-voting facility or e-voling during the EOGM. The documents
referred to in the Notice of the EOGM are available electronically for inspection by
the members from the date of circulation of the Notice of the EOGM. Members
seeking to inspect such documents can send an e-mail to
cs.ishandyes@gmail.com.
The remote e-voting period will commence on Monday, 11" August 2025 (09:00 AM
IST) and will end on Wednesday, 13" August 2025 (05:00 PM IST). During this
period, the members of the Company may cast their votes electronically on items
mentioned in the EOGM Notice. The remote e-voting shall be disabled for voting by
CDSL after 05.00 P.M. IST on Wednesday, 13" August 2025. Once the vote on a
resolution is cast by a member, any subsequent change shall not be allowed. The
voting rights of the members shall be in proportion to their shares in paid-up share
capital of the Company as on the cut-off date i.e., Thursday, 07" August 2025. The
detailed instructions relating to remote e-voting and e-voting during the EOGM are
provided in the Notes forming part of the EOGM Nofice.
Only those Members, who will be present in the EOGM through VC / OAVM and
have not cast their vote on the Resolutions through remote e-voting and are
otherwise not barred from doing so, shall be eligible to vote through e-voting system
available during the EOGM. Members who have cast their vote through remote e-
voting will be eligible to attend the EOGM. However, they will not be eligible to vote at
the EOGM.
Any person, who becomes a member of the Company after sending of the EOGM
Notice by email and holding shares as on Thursday, 07" August 2025, may refer to
the EOGM Notice and obtain the login ID and password from Company by sending a
request at cs.ishandyes@gmail.com. Members whose email id is not registered,
may refer to the 'Process for those shareholders whose email addresses are not
registered with the Depositories/Company/RTA for obtaining login credentials for e-
voting' as detailed in EOGM Notice.
In case of any queries or issues regarding remote e-voting, members may refer to
the Frequently Asked Questions (FAQs) and e-voting manual available at
www.evoltingindia.com under help section or contact Mr. Rakesh Dalvi, Manager,
CDSL, AWing, 25th Floor, Marathon Futurex, Mafatial Mill Compounds, N. M. Jashi
Marg, Lower Parel (East), Mumbai - 400 013 at e-mail:
helpdesk.evoling@cdslindia.com, Tel. No.: 022-23058542/43.
By order of the Board of Directors
Ishan Dyes and Chemicals Limited
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